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Pllkistlln in their struule for the 
defence of national independence 
and alainst all forms of outside 
IIllression or foreiln interference 
and to the Kashmiri petJple in their 
just strullle for their rillht of self-
determination. The Chinese side 
noted with interest the recent offer 
made by the President of Pakistlln 
on the wlthdrawul of troops with a 
view to enllbl ing the people of 
Jammu IIlId Kashmir to freely exer-
cise their right uf self_determination, 
and considered it worthy of the 
support of the people of various 
countries. The Pakistlln side 
expressed thanks for Chin:,'s 
surrorl:' 

On Ganga water, the same communique 
says: 

"The President :l1}prised the 
Chinese lenders uf the dispute 
Il\ er tbe distrihution or the 
Ganges waters. Tbe l hillese side 
uppreciated l'Ilkisl:,"', stuml for 
pellceful solution of this 'Iues-
lilln ond hoped fur un early 
settlement of this di,pute."' 

(b) This is a further example of the 
01 portunistic collaboration between 
I'ukiston lind ("hinn, hilt nu such :,ttempt 
Can oller the h:lSic fncts of the situation. 

Amendmont of ru les regard i n~ 0 \Jolmenl 
of housell buill uoder Ihe Induslrilll 

HOUlin& Scheme 
of Konpur 

4452. SHRI S.M. BANERJEE: Will 
the Minister of HEALTH AND FAMILY 
Pl.ANNlNG AND WORKS, HOUSING 
AND URBAN DEVELOPMENT he 
plel\!lCd to Rlote ; 

(0) Wh~t"cr the Lobou~ Colon.ies 
l'onstnu:ted ;under Ihe Industnal HouslDg 
Scheme, KanJlur were occupied by nearly 
4.000 Defence workers and olher C-enlrlll 
Govornment emplo"ees; 

(b) whether the Defence Ministry h 
asked his Ministry to amend the Rules to 
include Ihe Defence nnd Centrlll Govern-
ment employees also; lind 

(c) if so, the reasons for Ihe nbnorlLlll 
delay in lakinll n final aclion to this 
effect? 

THE MINISTER OF STATE IN THE 
MINISTRY OF IIEALTII AND FAMILY 
)LANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRJ 
I'ARIMAL GHOSJI) : (n) According 10 Ihe 
informal ion furnished by the Government 
of Uttar Pradesh in August, 1970, 2838 
Defence employees and 399 other Central 
Government employees were in occuJllllion 
of hOllses huilt under the Subsidised 
Industri,,1 HOllsing Scheme III Kanpllf. 

(b) and (c). A suggestion that the 
Defence employees should he categorised 
as "imlustrial employees" for the purpose 
or the Subsidised Industrial Housing 
Scheme was made by Ihe Defence Ministr". 
It has nOI been found possible to Dccert 
it, since the Scheme is meant only for SlIch 
industrial workcrs as fall Wilhin the 
meaning of section 2 (I) of Ihe Fllctories 
Act, 194M, lind persons employed in mines 
other than cunl :U1d mica mines within the 
meaning of section 2( h) of the Mines Act, 
1952. E.,tension or the scope of the 
Scheme to :'lIy olher category of persons 
have ndverse repere IIssions. 

Surplus Slaft" I.G,S. (NI) 

4453. SHRI S. M. BANERJEE: Will 
Ihe Minister of DEFENCE be pleased to 
stllte : 

(a) whether 4fi Viewers in I,G.S. (NI) 
New Delhi have been declared surplus in 
November, 1970; 

(b) if so, whether no supcrviso", staff 
or ollicers hove been declared surplus; 

(c) if so; whethrr lh~r~ \llld \lrrn ro 
foil in work-Iond; nnd 




